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Statutory Small and Ancillary
industries Cominission

*628. SHRI J. M. BISWAS: Wl the
Minister of INDUSTRIAL DEVELCP-
MENT, INTERNAL TRADE AND
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COMPANY AFFAIRS be pleased to
state:

(a) whether the question of set-
ting up a statutory Small and
Ancillary Industriecs Com-
mission for the promotion of
the small scale industries has
been considered by Govern-
ment; and

’ (b) if so, the decision taken
thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAIL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED) : (a) No, Sir,

(b) Does not arise.

Licence t, Birla, for Setting up
Afoy and Special Steel Plants

\*629. SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND
IIEAVY ENGINEERING be pleased
to refer to the reply given to Un-
starred Question No. 301 on the 18th
November, 1969 and statc:

(a) when and where the alloy and
special steal plamts for which two
Birla firms have been licensed, will
be established apd commence their
working:

(b) the present position of the
application of the Birlas for setting
up ong or both thesc plants as units
of M/s. Birla Jute Manufacturing
Cc. Ltd., Calecutta; and

(¢) whether the expansion  plans
of the Alloy Steel Plant at Durga-
pur lfaV(e been put into operation?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K. C.
PANT) :*(a) Two Birla Companies
had licences for production of
snecial/allqy steel;  one at Patratu
(Bihar) and the other in West Bengal.
Both the licences expired on 28-2-69,
but applications for revalidation have
been received and are under con-
sideration.
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(b) An application for transfer of
the licences granted to Bihar Alloys
to M/s. Birla Jute Manufacturing Co.
Ltd. has been received. No final deci-
sion has been taken on this applica-
tion.

(c) A proposal to include a schemc
for the expansion of the Alloy Steel
Plant, Durgapur in the Fourth Five
Year Plan is under consideration.

Licences for Starting Imdustries in
Tripura
*630. SHRI JYOTIRMQY BASU:
SHRI K. RAMANI:

SHRI MOHAMMAD
ISMAIL:

SHRI A. K. GOPALAN:

Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether any applications havc
been made for granting licences to
start industries in Tripura;

(b) if so, the details of such ap-
plications received during the last
three years;

(c) what are the industries for
which such licences have been issu-
ed;

(d) whether thet industries  for
which licences have becn issued have
started functioning: and

(e) if not, reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
3({SHRI F. AL AHMED): (a) and (b).

es, Sir.

Details of the applications received
during 1966 to 1969 (upto 31-10-1969)
are given below:—

Date of recoipt Name of
of applieation  Undertaking

Industry

1. 22.7.1966 Tndustrial& Devolopment Wheat
Syandieate. Agartala p «lucts
Do—

2. 350.1%.1967
4. 7.3.1969 Nirmal Xuma- Jain

— Do

—Dn—
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All the three applications were re-
jected as it was considered that
there was no scope for setting up
additional flour milling capacity.

(c) Two licences for setting up of
industrial undertakings tor the
manufacture of cotton yarn were
issued one in 1963 and the other in
1964. The first licence was “surren-
dered by the licensee in 1964 and
the second was revoked in 1969,

(d) and (c). Do not arise.

Exports of Textiles to U.S.A.

*632, DR. RANEN SEN: Will the
Minister of FOREIGN TRADE be
plecased to state:

(a) whether it is a fact that the
U.S. Government’s policy of
protectionism has adversely
affected India’s exports of
textiles to US.A,;

(b) if so. to what extent;

(¢) whether India has madc any
representation to the U.S.
Government in this regard;
an

(d) if so U.S. Goyernment's re-
action thereto?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT):
(a) Export of cotton textiles to the
U.S.A. is taking place under bilate-
ral trade agreement with U.SA.
Government. Under this agreement.
an annual export quota has been pro-
vided for. The export performance

against these annual quotas is as
follows:
Figures in million 8q. yrds.
Quota Period Quotn Expert
Ocrober-September perfor
monee
1066 67 7000 60-70
1967-CS 8|8 20 76 rt
1068-69 92-61 8651






